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qeaq ASF & T1aT | 9Ef aF e} g
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1969 1 mfagfaa fFar w@r am

+[THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-

NELATE wearea wiv wriesw fawm #§

Tr$q |eST (SHRT RAM NIWAS MIRDHA):

(a) Yes, Sir.

(b) The suggestions made by the Com-
mission in its 20th Report were :

(i) The emoluments of the Chairman
and the Members of the Commission
should approximately be placed on par
with those of Chief Justice and Judges
of a High Court respectively and such

" ‘patity should ‘be maintained in assign-

[RAJYA SABHA]

+1 1 English translation.

to Questions 108

ing positions in the Warrant of Prece-
dence also.

(i) Pension should be admissible to
all ‘non-official’ memhers and should
not be restricted only to those who have
completed three years of service as
members; and additional pension should
be allowed to ‘official’ members for the
service rendered as such in the Commis-
sion as in the case of Judges of the
High Court and Comptroller and Audi-
tor General of India.

(iii) The conditions of service of
Members of the Commission should be
regulated by suitable Parliamentary
legislation instead of through the regu-
lation making procedure. ’

As regards the first two suggestions, the
same were considered by the Government
carefully but it was not found feasible to
accept them. So far as the third snggestion
is concerned, article 318 of the Constitution
empowers the President to make regulations
as to conditions of service of Members of
the Commission. The U.P.S.C. (Members)
Regulations, 1969 were accordingly notified
in October 11, 1969.]

OBsCENE FiLMs

595. SHRI JOACHIM ALVA : Will
the Minister of INFORMATION AND
BROADCASTING [g=AT AT HATI@ /T
be pleased to state :

(a) the number of films overladen with
sex and obscenity that have been banned in
India during 1970 ;

(b) how many such pictures were Indian
and how many of them were non-Indian ;
and

(c) how far does the record of such
objectionable pictures compare with that of
previous three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING/SAT  #T  S@®™
AT W QST (SHRI DHARAM
BIR SINGH) : (a) to (c) The information
is being collected and will be laid on Table
of the Sabha in due course.



